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People and Parliament Secretariat
in Hindi and English
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Some Hon. Members: Can we have
the translation of it?

Mr. Speaker: For the benefit of hon.
Members who do not know yet Hindi
perfectly, 1 shall just state this in
English.

Hon. Members know that ‘ifouse of
the People’ is the English expression
for the Hindi term ‘Lok Sabha’ and
as a further step in the process of
adoption of Hindi as the national
language in this House, I have decided
with the concurrence of the Leader
o¢ the House that this House should
officially be known as the ‘Lok Sabha’
and all Parliamentary papers should
carry this title.

Accordingly, the Secretariat of this
House will be known as the Lok
Sabha Secretariat. Notices etc.
may be addressed henceforth accord-
ingly.

An Hon, Member: ‘Secretariat’ is
going to be in English?

Mr. Speaker: That will be changed
accordingly. The House of the People
will be known now as the Lok Sabha.
Its Secretariat will be known in
English as the Lok Sabha Secretariat—
Lok Sabha being the proper name—
and in Hindi, it will be known as Lok
Sabha Sachivalaya’. ‘Sachiva’ means
a secretary.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
On a point of doubt. Will the Consti-
tution also be changed accordingly?

Shri Gadgil (Poona Central): It is
already changing.

Members of Parliament
Bill

Mr. Speaker: This is in pursuance
of the Constitution. The hon. Member
will do well to read the Constitution
again.

Shri Bamnsal (Jhajjar-Rewari): May
I know what the Members of the Lok
Sabha will be called, instead of
M.Ps.?

Mr. Speaker: That question I have
yet to consider, and when I consider
it, I shall say sométhing about it.

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION)
BILL

The Minister of Rehabilitation (Shri
A. P Jain): I beg to move for leave
to introduce g Bill to provide for the
payment of compensation and rehabi-
litation grants to displaced persons and
for matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
payment of compensation and re-
habilitation grants to displaced
persons and for matters connect-
ed therewith.”

The motion was adopted.

Shri A. P. Jain:
Bill.

I introduce the

[MRr. DEPUTY-SPEAKER in the Chair]

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT BILL

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move*:

“That the Bill to provide for
the salaries and allowances of
Members of Parliament be taken
into consideration.”

*Moved with the recommendation of
the President.
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I do not want to go into the history
behind this Bill, because more than
once I have told the House how a Joint
Committee of both the Houses was
constituted, and what the recommenda-
tions they made were. The House is
also aware that for various reasons,
though the first report was presented
in July 1952, no specific legislation on
the subject was passed by Parliament.
Only on 27th March last. with the per-
mission of the House, the old Joint
Committee was revived, and the matter
relating to the salaries and allowances
of Members of Parliament was referred
back to it, to consider the whole ques-
tion in the light of the changed cir-
cumstances, particularly the abolition
of I class in some of the railways. The
Report of the Committee was placed
by you on the Table of the House some
time back, and the House is fully aware
of it by now.

The Report of the Committee was
almost unanimous, except for one par-
tial minute of dissent. When that
Report was placed before Government,
they came to the conclusion that as the
matter directly concerns the Members
of Parliament, and as the Report of
the Committee which ,was representa-
tive of all the groups in both the Houses
was almost unanimous. it was not pro-
per or desirable on their part to make
any change in it. So, you will find
that this Bill has been drafted on the
recommendations of the said Com-
mittee, except for one minor change,
and that is with regard to the period
of option. This is the attitude of
Government, in short, with regard to
this Bill. Government will not, there-
fore, propose any amendments. except
one or two of a verbal nature, of which
notices have been given by me. With
regard to the major points, if any
amendments are moved or opposed,
Government'’s attitude will be comple-
tely neutral. The matter is left entire-
ly to the majority view of the House.
That is always done, but more parti-
cularly in this case because it affects
and concerns the Members directly.
Government have, therefore, made this
Bill a non-governmental and a non-
party matter.
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In view of this, I hope that the House
will not take much time, and will pass
the Bill immediately, so that I may
take it to the other House for consi-
deration before they adjourn. We are
anxious that the provisions of the Bill
should be given effect to from the first
of the next month. Sir, I move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
salaries and allowances of Mem-
bers of Parliament be taken into
consideration.”

I have received notices of two
amendments.

Shri Velayudhan (Quilon-cum-Mave-
likkara—Reserved—Sch. Castes): I beg
to move:

“That the Bill be circulatea for
the purpose of eliciting opinion
thereon by the first day of the
first week of the next session.”

I want to say one thing in this
connection. My amendment was not
originally like this. What I had
given notice of was:

“That the Bill be circulated for
the purpose of eliciting opinion
from the constituencies of the
Members of Parliament by the
first day of the first week of the
next session.”

The phrase’ from the constituencies
of the Members of Parliament ’ has
been omitted. I do not know why.
However, I move the amendment as
it is today.

Mr. Deputy-Speaker: ‘Constituencies
of Members of Parliament’ means the
whole of India.

Shri Nambiar (Mayuram): The public
opinion is that we should not be paid
anything.

Shri V. G. Deshpande (Guna): May
I support the amendment?

Mr. Deputy-Speaker: I shall call
upon hon. Members later.
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[Mr. Deputy-Speaker]

There is another amendment by
Shri Raghubir Sahai. Is the hon.
Member moving it?

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
I am not moving it.

Mr. Deputy-Speaker: The House will
now proceed with the discussion of
the original motion as well as the
amendment.

Shri S. S. More (Sholapur): What
happens o the other amendments?

Mr. Deputy-Speaker: The other
amendments are for the clauses. They
will be taken up, afier the considera-
tion stage is over.

Shri S. S. More: May I know the
time allotted for consideration?

Mr. Deputy-Speaker: Hon. Members
will be short, brief and sweet.

=it araraT T (ITFATE  af=w

FEF) : IITEAE TAGIA.

Mr. Deputy-Speaker: Starting in a
mew language need not mean any
difference in salary.

= qETYT AR AT AL AT

HEET 7 ST WINT § FTAAET L& FT
&, gafed & oy srror Treg WiNT & AT
qEAT 1 W RE fae F FAX ST IS

FEAT ATEAT §, 98 I Jga TS Fg AT

FFAT § | TEF ATATAF WERT q Fal
fr o 8 St sfagre & SR 9 A
FET AET S | 3w ¥ AT g 5
g ou zfaer™ ¥ fieT s AThed |
TTFT FATIWIT 4 AT GESHT FAEY
FAY A IFF FEr TAT 47 :

“There was general agreement on
the need for a reduction in the pre-
sent rate of daily allowance drawn
by Members”.
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Tt g RS | g W T g
ar IrfEx &, AR I agT 989 g
o AT agay  q sreedfessy fea a4
“The Committee decided that
Members of both the Houses

should be paid a daily allowance at
the rate of Rs. 35
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arfas g 3T ¢ war EfFE TN
g 1 T &Y Zufew & fod are Tty
fad o fgara & 3@ wWr g f g9
FAST H Y q4 gAT AT fF 49 7 <¥oo
w77 fARTT 98 AT Yoo TIGT ATEF
e ¢ waaT s F feara § Rooo
|E F FAC AT & | 9gF Qo faw
7 faavs Swmar 7ar 9v )

weare g fag (Faaer wiest):
g o fav & foa ar
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aifed, I&Y SA@T & |
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Mr. Deputy-Speaker: Hon. Member
is evidently speaking on an amend-
ment which is not before the House
now. ’

Shri Sarangadhar Das: I did not
speak on the amendment.

Mr. Deputy-Spea.ker What is wrong
in the Bill? -
st qrirec o : faws F AR A

wamg%wgﬁmarawz%amm
maﬁmwa’rawaaﬁm@ TH 9T
a7 6T TgHT SaTEe FRAY § > orAT
T | I 9 F ¥ W T A7
T3 g A @ fae & qR § oy wgAr
g IR # 1@ faw o1 fadw w1 g
Shri Velayudban: When I moved this
amendment last, I was having the Re-

port of tHe Commitee as well as other
papers.

Mr. Deputy-Speaker: When is this to

come back te the House? .Is it one or.

two years later?
given?

Shri Velayudhan: It is already given.

Shri S. S. More: Sometime after the
next session, it will come.

What is the date

Shri Velayudhan: When I was about
to give notice of this amendment. I
was having the papers supplied by
the Parliament Secretariat or, rather,
the * Lok Sabha Secretariat as
well as the Committee’s Report which
I hope, is with all the Members of the
House. When I moved this amendment
1 was very serious about it, because the
view I was having in my mind was that
this subject should have been thorough-
ly known now to the public. and not
only to the public but to the consti-
tuencies wherefrom we all come.

An Hon. Member: You do not know
the meaning of ‘constituency.’

Mr, Deputy-Speaker: There -was 50,

much of discussion yesterday that the
constituencies are in the melting pot.

Bill
Shri Velayudhan: When I read the
Report I must tell you frankly that I
was very angry.

Shri 8. S. More: He was very hungry!

Shri Velayudhan: 1 was very angry
over the members of the Committee,
because I waéd thoroughly—I must tell
you frankly—dissatisfied with the re-
port they have presented to the House.

Mr. Deputy-Speaker: The first Re-
port or the Second Report or both?

Shri Velayundhan: The Second Report.
To tell you frankly, I was not only an-
gry but I was thinking that it was an
irresponsible Report presented to this
House. It is not a personal matter to
me only; it is not a personal matter
not only to the Members of-Parliament;
it is a matter which is concerned with
the people of India as a whole. I was
not at all feeling a delicacy over this
matter; on a previous occasion, when
the Salaries Bill for Ministers came to
the House some two years before. I
supported that Bill, simply because I
felt that the salary of a Minister must
have some relation to the responsibili-
ties he is carrying. In the same way, I
was wondering why when we came to
the new Parliament, the Government
had not fixed .a salary—whatever may
be the amount—for Mémbers of Parlia-
ment. Of course, when the Minister of
Parliamentary Affairs introduced this
Bill today, I do not know why he said
that he is keeping neutrality over the
Bill, and at the same time, he was in-
troducing the Bill on his own behalf. I
must tell you that we must take a
courageous stand over this matter, be-
cause it affects not only our personal
constituencies but also the constituen-
cies wnere we have to go and work.
There were so many suggestions from
so many Members, but I must tell you
frankly that the Rs. 300 which was
suggesfed by the committee or the
alternative arrangement that was
suggested iss not agreeable to me.
I must say that we must have
a standard salary which must . be
in conformity with the responsibilities
we will have to discharge not only
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as Mem.bers of Parliament but as re-
presentatives of the people in the vari-
ous constituencies. There is a lot of
misunderstanding or ignorance......

Mr. Deputy-Speakex: There is too
much noise in the House. Hon. Mem-
bers want evidently to increase the
Rs. 300 to something more.

Shri Velayudhan: There is a lot of
misunderstanding or ignorance in the
minds of the public regarding the emo-
luments we .are getting even now. I
can tell you that there are many people
in the country even today who believe
that we are not only getting daily
Rs. 40 for all the 365 days, but we are.
also getting free houses, free travel..

Dr. Lanka Sundaram (Visakhapat-
nam): Where?

Shri Velayudhan: You ask me,
‘where’? Not to heaven! They believe
that we are not only getting free
furnished houses, not only free travel,
but we are getting all the amenities in-
cluding even telephones. That is the
public idea. Even the other day, when
some of my friends from South India
came to my house, they were thinking,
what a beautiful house it is, and
thought at the same time that we are
fr enjoying all this. They were
envious of us. This is the information
that is now being circulated in the
country today. The public as a whole
is having this feeling.

Mr. Deputy-Speaker: What is the
good of circulating unless all the coun-
trymen are brought here and shown the
houses ete.? .

Shri Velayudhan: I shall not cut jo-
kes with you, Sir, in this matter. When
we decide anv salary, even though the
matter 1s pertaining to us, we must see
that whether astandard salary is given
to the Members of Parliament because
it is an internationally accepted princi-
ple—not only in Asiatic countries
but in other countries also. When
I read of the amenities enjoyed by
the Members of Parliament in other
countries, I was jealous of them. I
must say that they are having a higher
prestige and position than in India.
The responsibility for this should be
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shared by the Government also. 1t is
not because the public is apathetic to-
wards us; the executive will have to
share a large portion of the responsi-
bility for having left the Members of

Parliament, in India the representa-
tives of the people, in a lower category.
When we go even to parties, we see

Assistant Secretaries and Under Secre-

taries enjoying a higher status than

that of the Members of Parliament. I

have not seen such an attitude towards

the Members of Parliament in any other

country by the executive.

Mr Deputy-Speaker: The hon. Mem-
ber is not asking this House to decide
on this Bill the rank and privileges
of sitting and seating.

Shri Velayndhan: I was only giv-
ing an example of how Members of

Parliament are being treated and
this is vital part of it.
Mr. Deputy-Speaker: Even after

fifteen minutes, the House is not in
possession of an idea as to what he
wants.

Shri K. K. Basu (Diamond Har-
bour): Are we not to close the whole
discussion to-day at 10-45? In that
event, some sort of rationing has to
be done.

Mr. Deputy-Speaker: The hon.
Member must conclude. He may say
that it should be Rs. 300 or Rs. 200 or
Rs. 3,000, anything. It is only a
small issue.

Shri K. K. Basu: He is not sure
of what he wants.

Shri Velayudhan: I was only
pleading that the Members of Par-
liament should get amenities for the
discharge of their duties in conso-
nance with their position and salaries.
I am not for a high salary as the
I.C.S. or the IP.S.

An Hon. Member: Why?

Shri Velayudhan: We can draw
from the Exchequer a moderate
amount which will not be judged by
the people as very higk salary. At
the same time. I am certain that if
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[Shri Velayudhan]

we draw a salary of Rs. 400/- or
something like that, the public will
not think that we are drawing a high
salary. 1 am very particular in say-
ihg that when we are attending the
Parliament, we should get larger
amenities in the city; not only a
house but a free telephone should
also be given to us. I do not say that
we should be paid for the trunk calls
also. But the basic charges which come
to something ltke Rs. 30/—or Rs. 35/—
should be exempted.

10 am.

An Hon. Member: What about the
frigidaire and cooler?

Another Hon. Member: He has put
it in cold storage.

Shri Velayudhan: I know some
hon. Members want cooler and air-
conditioning. At the same time, we
must have a sense of proportion.
When I was an officer of the Gov-
ernment,, I was drawing more than
Rs. 400 and 1 was having a car.

Dr. N. B. Khare: Whisky also?

Shri Velayudhan: But, when I be-
came Member of Parliament, what
I did first was to sell away the car.
I do not know why people are very
particular about a daily allowance of
Rs. 21. Why not it be Rs. 20?

Some Hon. Members: 420.

Shri Velayudhan: I demand that
we should get one II class fare all
over India and one II class and one III
class fare when we come here for
the session (Interruption). I do not
want a double II class.

An. Hon. Member: Why?

Shri Velayudhan: I do not bring
my wife. -

These are my propesals and I hope
the House will accept them.

Acharya Kripalanl (Bhagalpur eum
Purnea): Mr. Deputy-Speaker, I
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may be excused if I say this is a
matter on which we have got to be
serious. It is a question of our own
emoluments and we ate 1o Pe the
judges thereof, and the country will
judge us as we decide this issue. We
were drawing an allowance of Rs. 45/-
per day. Then, we had a voluntary
cut and we drew Rs. 40/-. So
far as I remember, when this ques-
tion was again put before the House
and a committee was appointed, it
was expected that we will again
undergo a voluntary cut of Rs. 5.
That was rumoured to be the inten-
tion, if I remember aright.

An Hon. Membér: That was the
decision.

Ackarya Kripalaxi: I do not know;
that was perhaps the first decision.
But, now there are many proposals
that are in the air and certain pro-
posals that have been made by the
Committee.

From the earliest times of self-
government, membership of Parlia-
ment, of an Assembly or a local
body has been considered as a volun-
tary patriotic duty. The theory is
that this patriotic duty should be
performed as a citizen’s duty and
there should be no charge for it.
But, afterwards, slowly as the work
of the Assemblies and Parliament
increase and. 'in the discharge of
their duties, the Members incurred
certain expenses it was considered
fair and first that they should not
be out of pocket and should receive
some remuneration. So far as
local self-governrnent is concerned,
even today in theory and in practice
it is a citizen’s duty to help in the
administration of local affairs without
remuneration. That being the case,
I think it would be useless for us to
say that our Parliamentary work is
a whole-time job and that we must
get the sllowances which would
enable us to lve in comfort and
keep our families in comfort. H that



7403 Selaries and Allowances

were really the theory, 1 think a
moderate household in New Delhi, if
there are no superfluous children......

Shri Gadgil (Poona Central): Do
not speak in personal terms.

Acharya Kripalani: I think a
moderate household ih New Delhi
would require at least Hs. 1,000.
Either you accept these changed
facts or the ¢ld theory. For myself,
I would request the House to ac-
cept the old theory that this is not
a whole-time job, that we must not
expect for our parliamentary services
the remuneration that would carry
all our expenses, including the
maintenance of the family and the
education of our children, and also
the money that we spent when we
stood as candidates for election. If
that were so, even the Rs. 1,000
would not suffice. Today when a
proposal is made to increase the
allowances, the theory behind it is
that ours is not a whole-time job, it
is in part a patriotic duty in the dis-
charge of which if we have to suffer
a little hardship, we should do so.

There is another consideration also.
We, the Members of Parliament,
have to be as exemplars to people in
the services. The previous speaker
talked of the dignity of the Members
of the House. He thought that dignity
consisted in our getting more facili-
tlés and more allowances. The dig-
nity of a person according to him
depended upon the salary or the
allowances that he got.

Shri Velayudhan: That is mis-
representing me. I never intended
that nor evem said that.

Acharya Kripalani: Aayway, it
may be that some people think in
those terms even' i he doé&8 not. To
all those who think in such terms; 1
would point out that so long as we
were fighting for freedom, ocut dig-
nity consisted in other things than
our earnings or emoluments. We
were dignified even when we wore
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dhoties as thick as canvas and with
two parts sewn together, when we
went into villages, when we lived
with the villagers and when many of
us did not know where our next
medl Would come fromi. 1 would
wish that we approached this ques-
tion of our emoluments and our
personal dignity against the back-
ground of our immediate past.
There mdy be novel ideas about dig-
nity that BRavé come after indepen-
detce, but we must discard such
ideas. We must take it that we
have to live a hard life even though
those whom we appoint as officers
draw higher salaries and live more
comfortably. We have got to set an
example to them. Thetrefore, I would
request the House, and especidlly the
dominant party, whose vote will
decide this matter, that our allowancs
should be a little less than what it is
today. I am conscious of the fact
that this will entail much hardship;
but this hardship we should bear
cheerfully and show that we were
good patriots not only when we were
struggling for freedom, but are so
even after independence and that our
firstpanxiety is to put our country on
a sound economic basis. Remember,
Sir, that if we go omn increasing our
emoluments, we will come to a stage
when this poor country will find that
financially democracy is burdensome.
For every one Governor and four or
five executive councillors who car-
ried on the busifiess of this country
before independence we have now
a Governor, who governs no more,
and thirty or forty Ministers. Add
to that if our own expenditure goes
ofi increasing, from the fihancial
point of view, this poor country will
find that it is not worthwhile to have
a democratic Government. The coun-
try would rather prefer an autocracy.
I have seen this happening in former
Indian States. People find the bur-
den of taxation is mere than what it
used to be in the days of the Indian
Princes who squandered money here
ang abrosd. The luxurious life they
led did not make for economy. But
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[Acharya Kripalani]

today even the citizens of these In-
dian States find democracy more
expensive than the extravagant
princes who used to squander money
indiscriminately. We must see that
we do not make democratic rule im-
possible on economic grounds.

These are a few ideas that have
occurred to me and I suggest them
for the serious consideration of the
House. If we behave properly, we
will find that the services, and I am
sure the Ministers also, will make
proportionate cuts in their salaries.

Mr. Deputy-Speaker: The time al-
lotted for this Bill is two hours. What
time shall I allow for clause by
clause consideration—one hour? And
then the third reading? I think we
might give up any discussion during
the third reading.

We started at 9-28: it is now nearly
one hour. The only question for
consideration is whether the emolu-
ments should be in the mnature of
salaries or allowances; if it is to be
salary what should it be; also, whe-
ther any additional amenities should
be provided.

Shri N. V. Gadgil: May I suggest
that instead of wasting our time at
the consideration stage, we may
straightaway go to the clauses?

Mr. Deputy-Speaker: That is what
I also think. Therefore, I will put
the consideration motion now, and
give opportunity to members at the
time of the discussion on the clauses.

Shri H. N. Mukerjee (Calcutta—
North East): The point of view of
our Party has not yet been presented.
The whole thing hangs together: it
cannot be brought in the course of
the clause: by clause discussion. I
suggest that our spokesman' may be
allowed to bring up his points before
the House. <
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Mr. Deputy-Speaker: I will give an
opportunity to the hon. Member of
the Communist Party to speak in
general terms, in addition to the
particular matter.

Shri K. K. Basu: There are other
matters, also, dike the travelling al-
lowance, etc.

Mr. Deputy-Speaker: I shall allow
opportunity for a full discussion. Is
it necessary for me to put the motion
of Mr. Velayudhan for circulation?

Shri Velayudhan: I do not wish to
press it.

) Mr. Deputy-Speaker: The question
1s? 'y
“That the Bill to provide for
the salaries and allowances of
Members of Parliament be taken

into consideration.”

The motion was adopted.

Dr. Lanka Sundaram: Before you
proceed to the clauses, may I draw
your attention to a point? I under-
stand that the Government are go-
ing to move certain new amendments
to this Bill.

Mr. Deputy-Speaker: They are for-
mal.

Dr. Lanka Sundaram: No, Sir. 1
do submit that they raise the ques-
tion of procedure and the relation-
ship between this House and the
other.

Mr. Deputy-Speaker: They relate
to clauses 6 and 7. When we go to
them we can look into them. Now
we will take up clause 2.

Clause 2 —(Definitions.)

Shri S. V. Ramaswamy (Salem): I
beg to move:

In page 1, after line 8, insert—

‘“(aa) ‘day’ means a calendar
day beginning and ending at
mid-night;”.
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Shri S. S. More: 1 beg to move:

In page 1,—
(i) line 12, omit “and”

(ii) line 14, add at the end ‘“and”;
and

(iii) after line 14, add—

“(iii) any other member whose
private income exclusive of all
taxes, is more than rupees three
hundred per head of the mem-
bers of his family;”

Shri N. S. Jain (Bijnor Distt.—
South): I beg to move:

In page 2, after line 8, insert—

‘“Provided that when a session
of a House of Parliament or a
sitting of a Committee is ad-
journed for a period of not more
than two days, such period of ad-
journment shall be deemed to be
the period of residence on duty
if the member was present at the
place of the session of the House
or of the sitting of the Com-
mittee on the day of such ad-
journment.”

Th. Jugal Kishore Sinha (Muzaffar-
pur—North-West): I beg to move:

In page 2; line 17, after “business”
insert “and the period of such residence
will include the day of arrival and de-
parture of the member;”

Mr. Deputy-Speaker:
moved:

Amendments

(1) In page 1, after line 8, insert—

‘“(aa) ‘day’ means a calendar
day beginning and ending at
mid-night;”.

(2) In page 1,—

(i) line 12, omit “and”;

(ii) line 14, add at the end ‘“and”;
and
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(iii) after line 14, add—

‘“(iii) any other member whose
private income exclusive of all
taxes, is more than rupees three
hundred per head of the members
of his family;”

(3) In page 2, after line 8, insert—

“Provided that when a session
of a House of Parliament or a
sitting of a Committee is ad-
journed for a period of not more
than two days, such period of
adjournment shall be deemed to
be the period of residence on
duty if the member was present
at the place of the session of the
House or of the sitting of the
Committee on the day of such ad-
journment.”

(4) In page 2, line 17, after ‘‘busi-
ness” insert “and the period of such
residence will include the day of
arrival and departure of the member;”.

Shri S. V. Ramaswamy: My amend-
ment seeks to introduce a new clause
for the definition of ‘day’. It is al-
ready existing and I shall read from
rule 2 of the existing rules. The
term ‘day’ means a calendar day
beginning and ending at midnight.
Though this word ‘day’ occurs at
about ten places in this Bill, the
definition is not there. It is such an
ordinary thing; everybody lives in a
day and yet the definition of the
Audit Department is entirely diff-
erent.

Mr. Deputy-Speaker: Is it not de-
fined under the General Clauses Act?

Shri S. V. Ramaswamy: There is
no defiinition in the General Clauses

Act; only ‘“month” and “year” are de-
fined there.

If T read a letter which I received
from the Secretary on a question
which arose with regard to my own
daily allowance and travelling al-
lowance,, the whole thing would be
plain. It reads: “I am directed to
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{Shri S. V. Ramaswamy]

state that on exactly the same re-
presentation made by a member of
the old Legislative Assembly it was
decided that the term ‘days’ for the
purpose of rule 3 (of the rules
governing the allowance of Members)
should be reckoned as days for which
daily allowance is admissible. Ac-
cording to rule 1 (D) read with the
note thereunder, daily allowance is
admissible to a Member for the day of
arrival if he arrives in the forenoon
and for the day of departure if he
departs in the afternoon. Since you
left Delhi on the 11th February 1953
(forenoon) and returned on the 25th
February 1953 (afternoon), daily al-
lowance for both the days is not ad-
missible to you and so the inter-
mediate absence is to be calculated
from 11th to 25th February, 1953.
The fact that you attended the Ses-
sion in the afternoon of the 25th
does not alter the position.” So the
rule is such that: my physical absence
of 14 days is converted into an
absence of 16 days by virtue of this
rule. I took up this matter and
ultimately I received this order
allowing my claim: “We have ac-
cepted the claim since he arrived in
Delhi on 25th February, 1953 and
his absenee is calculated in terms of
calendar days, that is, from 11th
February, 1853 to 24th February
1953, viz. fourteen days. The ab-
sence is less than fifteen days.
He is allowed allowance for the above
period with the concurrence of the
audit and the Ministry of finance.”
In view of this, I hope the House will
accept my definition as it would be
advantageous. After I won this point,
a number of hon. Members, I believe
about 10 or 12, came to consult me
becuause they also got in a similar
mess and their allowances were dis-
allowed. I gawe them the points and
they also got their allowances. There-
fore it will obviate all further diffi-
culties. And this is in conformity
with the practice in all the law
couris, tbe Railways, Audit, the com-
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mercial world, as a matter of fact
everywhere. This division of the
day into forenocon and afternoon is
causing great difficulty. I need not
labour the point. I am sure the
House will accept the amendment.

Shri C. R. Narasimhan (Krishnagiri):
On a point of clarification. Clause
7 of the Bill gives powers for making
rules about day and part of day.

Shri S. V. Ramaswamy: I am mov-
ing another amendment to delete
that clause.

Shri S. S. More: I have already
moved my amendment (No. 5). In clause
2, namely the definitions clause, a
‘member’ has been described. The
purpose of the definition is to exclude
ministers- who are paid their re-
muneration or emoluments under a
different enactment and also officers
of Parliament, that is the Speaker,
Deputy-Speaker, Chairman and De-
puty-Chairman, for whom also there
is a separate enactment fixing their
emoluments. In addition to these I
propose to introduce one more clause,
and that clause runs to this effect:

“any other member whose pri-
vate income exclusive of all taxes, is
more than rupees three hundred
per month per head of the mem-
bers of his family”.

It is very difficult to speak rather
fearlessly on this particular proposal,
and the previous speakers have made
it still more difficult for us. But the
real issue is not whether we are
patriotically serving the country or
not.

Mr. Deputy-Speaker: What is the
effect of it? The House must know.
Will they work without salary or al-
lowance?

Shri S. €. More: My submission  is
that we must take into consideration
the economic conditions of the Mem-
bers. In the terms of our Consti-
tution we are out to reduce the in-
equalities in the wealth and other
happiness of the people. So I say
that people who have more than three
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hundred rupees per head of the mem-
bers of the family per month should
not be given any allowance. That is
the sum and substance of my conten-
tion.

Sardar Hukam Singh: Those who
have got that are already losing more
by way of income-tax.

Shri S. S. More: If you allow me
to proceed with my argument.. .

Mr. Deputy-Speaker: It is so clear.
Is it necessary to labour the point?

Shri S. S. More: I am not pinning
my arguments to this particular
clause. I want to emphasise a princi-
ple which we ought to take into
consideration in fixing our salaries
and emoluments.

Mr. Deputy-Speaker: Why does he
want the omission of lines 12 and 147

Shri S. S. More: Only the word
“and” in line 12 has to be omitted be-
cause it will come at the end of the
first clause. It Ras to be inserted in
line 14. That is all.

My submission is this. If you will
permit me to go into the history of
the House of Commons practice, be-
fore 1906 all the Members who were
elected to the House of Commons
were mostly coming from the rich
classes, from the capitalists or big
landlords. In 1906 the Members of
the so-called Labour Party came into
the Parliament. They were full timers
for the cause of labour. They had
mno private income of their own and
these Members found it extremely
difficult to carry on their responsi-
bilities and their duties in the Parlia-
ment effectively unless some pro-
vision was made for that purpaose.
Sir, in 1911 a first step was taken for
the purpose of introduction of this
salary and an yearly allowance of
£400 was sanctioned for each Mem-
ber of the House. With your per-
mission, Sir, I will read.....

Mr. Deputy-Speaker: Is there any
discrimination made between rich
and poor Members?

Bill

Shri S. S. More: I will come to
that and I am prepared to satisfy all
your questions.

Mr. Lloyd George who was the
then Chancellor of Exchequer, in
introducing this measure said-—it is
very important that we should take
into account the sentiments with
which he expressed these words:

“When we offer £400 a year as
payment of Members of Parlia-
ment it is not a recognition of the
magnitude of the service, it is not
a remuneration, it is not a recom-
pense, it is not even a salary. It
is just an allowance and I think
the minimum allowance, to enable
men to come here, men who
would render incalculable service
to the State and whom it is an
incalculable loss to State not
to have here, but who cannot be
here because their means do not
allow it. It is purely an al-
lowance to enable us to open the
door to great and honourable
public service to these men, for
whom this country will be all
the richer, all the greater, and
all the stronger for the unknown
vicissitudes which it has to face
by having to aid us by their
counsel, by their courage, and by
their resource.”

Sir, when this provision was intro-
duced and this allowance of £400
was raised to £600 in 1926—I will
give you an instance—there were so
many Members in the House of Com-
mons who were not prepared to ac-
cept their pay-packets every month.
I would particularly cite the instance
of Mr. Baldwin who refused to have
his pay-packet saying:

“I am fortunately well off. I
need not draw upon the salary
which has been provided. It is
meant for those who have no
private means of their own but
who are called upon to render
some sort of service to the coun-
try, and whose financial worries
have to be removed by the State
if they want to obtain the services
of those people.”
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Sir, this is the position which was
accepted theoretically and in the his-
tory of the House of Commons. We
can find so many names of Members
who did not accept their pay-packet

Now, it has been pointed out by
many persons that we must render
patriotic service. What do we mean
by patriotic service? Acharya Kri-
palani was kind enough to mention
our sacrifices during the national
struggle. But, he forgets that it was
a national struggle and we were at
war with a foreigner. Whenever we
are at war we have to suffer so many
hardships and we have to undergo
so many sacrifices. But. war condi-
tions cannot be made the perpetual
conditions of human life. During
war a soldier is prepared to live in a
trench, but you cannot take the
length, breadth and height of
the trench to decide the minimum
housing conditions required for him
when the war is over. We have
sacrified; there is no doubt about it
and some people have been reduced
to the poverty of church mice. Are
we excepted to go on sacrificing?
What is the value that we pay for
the sacrifice? You know what is the
plight of those who have been un-
fortunate enough to have large fami-
lies. When we married there was no
idea of family planning. It is a
recent growth and we people who
belong to the older generation should
not be considered or judged by the
modern conditions or modern concept.

An Hon. Member:
palani is also old.

Acharya Kri-

Shri 8. S. More: I do not want to
refer to any personal matter. 1 refer
to disadvantages. I do not refer to
advantages because having no
children is an advantage; they are
fortunate.

My submission is, take for instance,
many of us here are lawyers. Acharya
Kripalani was very particular to
emphasise that we should not treat
this duty as a full time one. It is
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easy to say a thing. Now, we are
lawyers and no client is prepared to
come to us. Not only that, eur
brother members in the Bar are
kind enough in freeing us from the
bother of clients. Whenever a client
goes in search of More, and asks an-
other member of the Bar as to where
he is, our brother members of the
Bar are kind enough to say: “He has
gone to Parliament and he has given
up practice”. They are all generous-
ly appreciative of my parliamentary
responsibilities.

An Hon. Member: You will not be
available.

Shri S. S. More: My submission is,
what am I to do? I am speaking in
a personal strain. I do not want to
wound the feelings of anybody else
by taking him as an illustration. I
would have very well taken Shri
Velayudhan as my yardstick. I do
not want to talk u} that way.

Shri Velayudhan:
you to do it.

I do not want

Shri S. S. More: When he was an
officer, he was getting Rs. 400 a
month and he had a car. I fail to
understand how a man with a large
family could maintain a car un-
less. ...

Shri Velayudham: But, my hon.
friend does not know that my wife
also was getting a decent income.

Shri S. 8. More: 1 accept this con-
fession. If she has got a decent in-
come, he has no right to get any
allowance. His wife can maintain
him. She is a sort of an unemploy-
ment insurance for him.

My submission is, it is no use tak-

- ing a partisan view in this matter.

What is the minimum standard that
a Member of Parliament is expected
to maintain? If I am to do some
mental work here, I have to pur-
chase books. There are many Mem-
bers who have to purchase books,
leave aside filling the bellies of their
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wives and their families. My sub-
mission is that you must fix up a
minimum standard. In terms of the
Constitution, you say that you are
out for justice, political and social
and economic. I do not mind if you
introduce a minimum standard for
every one of us which will be in
tune with the average of the common
people. Let that standard be applied
not only to Members of Parliament,
but let that standard be applied to
all the business magnates; let that
standard be applied to the Ministers
and to everybody else who has a
larger income than that required to
maintain the minimum standard. It
is no use asking the poor man to do
patriotic work. There are occasions
when our wives fall sick, when our
children fall sick. We have not got the
money in our pocket to get the best
and competent medical aid. We are
forced to go to a quack because his
aid is cheaper and we have to suffer
so many losses. It is a question in
which the partisan spirit should not
come in. The question is not bet-
ween the Congress and the Opposi-
tion parties. I know there are many
socialists with a fat bank account.

Shri M. S. Gurupadaswamy (Mysore):
They are unsocial socialists.

Shri S. S. More: In my part of the
country, socialism and a big bank
account go together. I know that
there are many persons belonging to
the higher plane of the middle class
communities, who have taken to the
philosophy of communism. I accept
their bona fides. I accept their sin-
cerity. All the same, when economic
inequality is prevailing they have
got their private properties and even
when they do not take any allowance,
they can maintain themselves at a
particular high level. We people who
are supposed to be poor, who have
no other income to fall back upon,
but on the contrary, who have alarge
family to maintain, are the worst
sufferers. Not sufferers in body, but
sufferers in mind. As a matter of
fact, financial worry is a corroding

Bill

factor which saps our mind. I speak
for those who are poor; I speak for
those, I hope you will appreciate, Sir,
who have large families. This matter
of salaries should not be approached
in a spirit of partisanship. Needs of
a Member should be the guiding
principle. There are m:any people
who are fortunate enough. I think
that those who have an income of
Rs. 300 per month per head of the
members of their family should not
be given any allowance. Let us make
it a rule that we submit a statement
of our own private resources and our
family needs to some authority that
we shall appoint to asses our mneeds.
Such statement shall be valuable
data. The Committee which was ap-
pointed to find out the national in-
come, has stated that statistical data
are not available, and that our statis-
tics are in a chaotic condition. Let
us make a beginning by saying that
all Members of Parliament who want
to draw allowances should submit
their resources and their family
budgets and prove that they are real-
ly in need of the allowance and to
them alone the allowances should be
given. I do not want to take much
time of the House. This salary is nota
question of Congressmen and Com-
munists. It is not a question of those
who go for the rich and those who
fight for the poor. .It is a question,
ps far as we are concerned, between
the rich or wealthier section of the
Members and the poorer section of
this House. It is our poverty which
puts us at a disadvantage. I know the
rich Members can keep a car, a steno;
they can keep anything. We suffer
from this disadvantage that we do
not have a car. I will be very frank.
On occasions when we are out to
attend Parliament, we have to think
whether we should save four annas
by walking from South Avenue to
here instead of coming by bus. That
is the psychology of a poor man. It
is no use telling him “You have
sacrificed so much for the country,
Go on sacrificing.” The only thing
that remains with him for sacrificing
is his own life, the life of his wife and
the life of his children, nothing else.
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Mr. Deputy-Speaker: Mr. N. S.
Jain. Amendment No. 6.

Shri N. S. Jain:

1 withdraw my
amendment.

The amendment was, by leave, with-
drawn.
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Mr. Deputy-Speaker: Mr.
swamy. Amendment No. 61.

Rama-

Shri S. V. Ramaswamy: I with-
draw my amendment.

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Mr. Rama-
swamy has withdrawn his amend-
ment. What about Mr. Jugal Kishore
Sinha?
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Th. Jugal Kishore Sinha: You may
put it to the vote.

Mr. Deputy-Speakeir: What abnut
Mr. More? Need I put it to the
House?

Shri S. S. More: Yes.

Mr. Deputy-Speaker:t I will, there-
fore, put only these two amendments,
Nos. 5 and 8, to the vote of the House.

Mr. More’s amendment is that the
allowance shall be given only to the
poorer section and not to the richer

ones. I am bound to explain to the
House:

The question is:
In page 1l.—
(i) line 12, omit “and”;

add at the end
“and’”; and

(iii) after line 14, add—

“(iii) any other Member whose
private income exclusive of all
taxes, is more than rupees three
hundred per head of the members
of his family;”

The motion was negatived.

Mr. Deputy-Speaker: 1 will now put
amendment No. 8 to the vote of the
House. This is intended evidently to
correct the interpretation that 'has
been put that if a Member comes in the
afternoon and goes in the forenoon.
then he will not get the allowance for
the two days concerned.

3 The question is:

In page 2, line 17, after ‘“business”
insert “and the period of such resi-
dence will include the day of arrival
and departure of the Member;”

The motion was negatived.
Mr. Deputy Speaker: The question is:

“That Clause 2 stand part of the
Bill”.
The motion was adopted.
Clause 2 was added to the Bill.
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Mr. Deputy-Speaker: Is there any un-
derstanding that we may carry on dis-
cussion with regard to the Salaries Bill
till it is finished today?

Hon. Members: Yes.
Shri S. S. More: Let us finish it.

Mr. Deputy-Speaker: If that is the
general understanding of the House.

Shri Satya Naryan Sinha: Yester-
day I made a submission this must en-
croach upon the Private Members’
business.

Hon. Members: We must finish it.

Shri Punnose (Alleppey):
got an amendment.

I have

Mr. Deputy-Speaker: I am coming fo
it.
Clause 3— (Salaries and Daily all-
owances)

Shri Punnoose: I beg to move:

(1) In pages 2 and 3, for clause 3,
substitute—

“A Member shall be entitled to
receive a salary at the rate of three
hundred rupees per mensem during
the whole of his term of office plus
an allowance at the rate of twenty
rupees for each day during any pe-
riod of residence on duty, both be-
ing subject to income-tax.”

(2) In page 2, line 33, for “forty
rupees” substitute “thirty-five rupees”

(3) In page 2, after line 34, insert—

“(c) All amounts received as sa-
lary on daily allowance shall be
subject to income-tax.”

Shri K. K. Basu: I beg to move:

In page 2—(i) (a) in line 28,—omit
“at his option, either”:

(b) in line 32, omit “or”; and
(c) after line 33 insert—

“(b) Notwithstanding any pro-
vision in any otfher law the salar-
193 P.S.D. N
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jes and daily allowances as here-
tofore mentioned shall be consider-
ed as earnings under the Indian In-
;{ come Tax Act, 1922, as amended”’;
and

(ii) in pages 2 and 3, omit lines
33 to 48 and 1 to 9 respectively”.

Shri Raghavachari (Penukonda): I
beg to move:

In pages 2 and 3, for clause 3, sub-~
stitute—

“3. Daily Allowance.—A mem-
ber shall be entitled to receive an
allowance at the rate of thirty-
five rupees for each day during
any period of residence on duty.”

Shri Bhagwat Jha Azad (Purnca cume-
Santal Paraganas): 1 beg to move:

In pages 2 and 3, for clause 3, sub-
stitute—

“3. Salaries and daily allowan-
ces.—A member shall be entitled to
receive a salary at the rate of four
hundred rupees per mensem during
the whole of his term of office
plus an allowance at the rate cf
twenty-one rupees for each day du-
ring any period of residence on
duty.”

Shri N. R. M. Swamy (Wandiwash):
I beg to move:

(1) In page 2, line 29, for “three
hundred rupees” substitute “five
hundred rupees”

(2) In page 2, line 31, for “twenty
rupees” substitute “fifteen rupees”

(3)In page 2, lines 38 to 40, for
“Chairman of the Council of States or,
as the case may be, the Speaker of the
House of the People” substitute
“Speaker of the House of the People,
or, as the case may be, the Chairman
of the Council of States,” -
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Dr. Rama Rao (Kakinada): I beg to
move:

In page 3, after line 9, add—

“(5) Notwithstanding any provi-
sion in any law, all salaries and all
daily allowances as heretofore pro-
vided shall be liable to be taxed
as income under the Indian In-
come-Tax Act, 1922, as amended.”
Mr. Deputy-Speaker: Amendments
moved:

(1) In pages 2 and 3, for clause 3,
substitute—

“A member shall be entitled to
receive a salary at the rate of
three hundred rupees per mensem
during the whole of his term of
office plus an allowance at the rate
of twenty rupees for each day
during any period of residence on
duty, both being subject to in-
come-tax.”

(2) In page 2, line 33, for “forty.
rupees” substitute “thirty-five rupees'.

(3) In page 2, after line 34, insert—

“{c) All amounts received as sa-
lary or daily allowance shall be
subject to income-tax”.

(4) In page 2—(i) (a) in line 28,
omit “at his option, either”;

(b) in line 32, omit “or”; and
(c¢) after line 33 insert—

*“(b) Notwithstanding any pro-
vision in any other law the salaries
and daily allowances as heretofore
mentioned shall be considered as
earnings under the Indian Income-
Tax Act, 1922, as amended”; and

(ii) in pages 2 and 3, omit lines 33
to 48 and 1 to 9 respectively.

(5) In pazes 2 and 3, for clause 3,
substitute—

“3. Daily Allowance.~A mem-
ber shall be entitled to receive an
allowance at the rate of thirty-five
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rupees for each day during any pe-

riod of residence on duty.”

(6) In pages 2 and 3, for clause 3,
substitute— '

“3. Salaries and daily allowan-
ces.—A member shall be entitled to
receive a salary at the rate of four
hundred rupees per mensem dur-
ing the whole of his termn of office
plus an allowance at the rate_ of
twenty-one rupees for each day
during any period of residence on
duty.”

(7) In page 2, line 29, for “three
hundred rupees” substitute “five hun-
dred rupges",

(8) In page 2, line 31, for “twenty
rupees” substitute “fifteen rupees”

(9) In page 2, lines 38 to 40, for
“Chairman of the Council of States or,
as the case may be, the Speaker of the
House of the People,” substitute
“Speaker of the House of the People or,
as the case may be, the Chairman of
the Council of States,”

(10) In page 3, after line 9, add—

“(5) Notwithstanding any pro-
vision in any law, all salaries and
all daily allowances as heretofore
provided shall be liable to be tax-
ed as income under the Indian 1n-
come-Tax Act, 1922 as amended.”

Mr. Deputy-Speaker: Shri Punnoose.
Hon. Members will try not to give up
their points and at the same time be
brief.

Shri Punnoose: In moving my amend-
ments, T have to make a few general
observations. A Joint committee of
both the Houses of Parliament was set
up to go into the question. If you read
the proceedings of the Committee you
will find that effecting economy was not
one of its, but its main consideration.
But what do we find? The proposals
placed before us do not effect any eco-
nomy. On the other hand, they have
resulted in the enhancement of the
emoluments of Members of Parliament.

[
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I have to say a word about the atti-
tude taken by the Minister. He puts
on apparently an attifude of neutrality.
He said that the Government was neu-
tral in this matter. But I believe he
can _deceive nobody. If one reads side
by side the news appearing in the pap-
ers yesterday and today that the Con-
gress Party has decided, formally or in-
formally, I do not know, to have Rs. 400
as monthly salary and Rs. 21 as daily
allowance the meaning of neutrality is
<lear. Therefore, their neutrality is in
word. You say: ‘We will do nothing.
You can decide for yourself’. Well,
they know thai the Party has decided.

Shri A. M. Thomas (Ernakulam): No
decision as such has been taken.

Shri Punnoose: Very well. I am glad
%0 hear that. But nobody on the other
side has contradicted the Press reports
which appeared, saying that they have
determined to have Rs. 400 as monthly
salary and Rs. 21 .daily allowance.

Shri Velayudhan: The contradiction
will come tomorrow.

Shri Punnoose: When spokesman of
the Congress begins to speak like
this....

An Hon. Member: He is not a Con-
gressman.

Shri Velayudhan: He will become
a Congress spokesman. Wait for six
months more.

Shri Punnoose: I do not know whe-
ther the Congress Government and the
. leaders of the Congress Party consi-
<der this question as one which does not
involve any political issue; I do not
know whether it is the view of the Con-
gress Government that this issue does
not involve any political or social sig-
uificance. If that is their view, I beg
to differ from them. We hold that it is
a question of political importance. This
is a question on which certain moral
issues are involved and we on our side
-~—may be we are a little narrow minded
—cannot help saying that we have de-
<ided to observe certain principles in
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this context. Naturally I expected the
Leader of the House—I mean the leader
of the Congress Party—to come down
here and tell us as to what principles
ought to govern a decision on this
question. I beg to differ from the hon.
Member, Mr. More, who seems to enter-
tain the idea that the chapter of sacri-
fices is over and that that the chapter of
enjoyment has begun. He spoke about
trenches. 1 believe it is the duty of
every patriotic Indian to fight in the
trenches today; I do not believe that
the period of struggle is over. The
struggle against poverty, against servi-
tude, against social inequalities and
against a hundred other evils is being
waged and should be waged at this
time. I believe that more than ever we
should consider ourselves as soldiers
who have a very great task before them,
a great duty devolving on their should-
ers. When Acharya Kripalani spoke, I
could associate myself with the senti-
ments he expressed. Whether all of us
may be able to emulate everything, I
do not know. But we should ftry to
follow it as far as possible and from
this side of the House on behalf cf my
friends on these benches I can promise
the leader of the Congress Party that
however much they reduce the allow-
ances, we are prepared to stand by
them; we are prepared to suffer. We
do not believe that this question is a
question of justice between Members
of Parliament; the question is a question
of justice between this Parliament and
the people at large. Already more than
& crore of rupees is being spent every
year, and mind you, more than 50 per
cent of that crore is being consumed by
the hon. Members of Parliament.

Dr. Lanka Sundaram: How much?

Shri Pannoose: More than a crore,
and 50 per cent of it is taken up by us,
the Members. And this is not the only
charge on the nation. We have to
take into consideration the expenditure
the country has to bear for the several
legislatures—Assemblies and Councils—
from Kashmir down to Cape Comerul.
It comes to a huge amount.
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Shri R. K. Chaudhuri: One question.
What amount does the hon. Member
propose? Is it Rs. 35?7 Secondly, it
salary or allowance is agreed to by thig
House in excess of what the hon. Mem-
ber asks for, will his party agree to
forego the excess?

Shri FPunnoose: This is the disadvant-
age of talking in a general way on the
amendments. I will explain. So, the
total expenditure that the people of In-
dia have to meet for their State Legis-
lature and for their Parliament and for
their great Ministers and Deputy Min-
isters—all this has to be taken into
consideration. We should then consider
whether it behoves the dignity of the
House to demand and secure more than
what is given today. This is not a
small matter. It is a very serious qu-
estion which we should tackle with the
care it deserves. The feeling will be
there that the people of India are
asked to feed a white elephant of de-
mocracy which they cannot by any
means feed.

Shri Kottukappally
You do not want these
You want a dictatorship.

Shri Pannoose: I will answer the hon.
"Member when he started functioning
here, we were prepared to be satisfied
and we stated in this House, with a
small amount. When the first committee
was appointed, we stood for Rs. 300 as
salary and Rs. 10 as daily allowance.
Then, at the time, we supported the idea
that we, as Members of Parliament,
should set an example and that we
should stimulate the nation to make a
sacrifice in the cause of the nation. We
very soon found that response was not
forthcoming. We knew that there are
friends on the other side and on this
side also who are governed by ideas
which are not altogether pernicious but
at the same fime are not so austere as
we wanted them to be. Therefore, we
were prepared to be accommodative.
We pleaded for a compromise and we
agreed to finally to Rs. 300 and Rs. 20,
as daily allowance. By all means, it is
open to the majority to make a moderate
proposal. We will stand by it and we

(Meenachie):
Assemblies
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will go out and tell the country that
the Congress Party was prepared to put
down the scale of expenditure. But
Rs. 300 and Rs. 20, daily allowance, is
the proposal before us. Are you pre-
pared to accept it? Why not the House
accepot it? We were prepared to accept
it. Acharya Kripalani and also Shri
Sarangadhar Das were saying that Rs.
35, as daily allowance could be given.
Certainly, we said that it
Rs. 35, but, at the same time, we were
eager, we argued, for Rs. 300 as salary
and Rs. 20 as daily allowance. The ques-
tion of daily allowance had to be taken
away. We did not want that option

to be there, so that Members may choose:

which is more convenient or profitable.
Then we argued, and we still believe
that every pie that we get either in the
way of salary or in the way of allow-
ance should be subject to Income-tax if
the provisions of the present income-tax
law do not allow that, we will have to
make suitable amendments io it. What
is the reasonable thing that we can
tell the people if we ourselves get
emoluments which are free from in-
come-tax? Should we take shelter under
some provision of the income-tax law?
Then, how can you find fault with all
the tax evaders?

Then we want travelling facilities.
The proposal in the Bill is that fwo II
class fares and one third class fare:
should be given to members of Parlia-
ment. I believe I am correct. But there
is another proposal also which I learnt
today, and that is, the non-official ‘offi-
cial’ resolution of the Congress. Ac-
cording to that, I understand that one
single II class pass may be given to
Members of Parliament. We do not
object to that. But then, when the
Members have to go and attend the
Select Committee meetings, when they
go for some functions other than ses-
sions of Parliament—we do not gene-
rally do that nor do we see the Con-
gress Members taking their families.
with them—they should use only the
passes. For the expenses on the way
we have got our salary, I request
every Member on the other side to
consider and reconsider this Rs. 400
business. It will be a very sad day

7426

should be-

.



<7427  Salaries and Allowances

when we pass it. People will laugh
at that. One hundred rupees on one
side and the ridicule from the people
on the other; these the hon. Members
will have to weigh.

In order to avoid repugnant in-
terpretation being given to 420 they
want Rs. 421. Why not make it Rs. 3207
By making it Rs. 421 they have made
themselves guilty of 420.

In this connection I am reminded
of an old woman in our place who used
to make loaves and sell them. She
was blind and yet she would make the
loaves in such a way that they were
never above the normal size; they were
always below the normal size.

Dr. Ram Subhag Singh (Shahabad
South): That lady’s instance can be ap-
plied to you.

Shri Punnoose: How?

Dr. Ram Subhag Singh: Because you
stand for less.

Shri Punnoose: We stand for Rs. 300
and Rs. 20—and we also stand for in-
come-tax, and daily allowance shall not
be excepted. It must be subject to
income-tax. We also stand for one
pass provided you do not allow them
any travelling allowance when they
come here for Committees.

Shri R. K. Chaudhuri: Do you pro-
mise to forego it?

Shri Punnoose: 1 forgot to state an-
other thing. We are against any type
of option—daily allowance or salary—
because it is only permitting the more
fortunate amongst us to go scot-free
from income-tax. We do not want
that; we oppose that.

I want to answer a question that
has been raised. He was asking me
whether we were prepared to forego
Rs. 5 or so. The hon. Member will re-
member that we are not discussing a
charity Bill. I am sure if the Con-
gress Members were to go on function-
ing like this, then soon the Govern-
ment of India will have to teke the
‘begging bowl in hand.
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Shri R. K. Chaudhuri: I want a dir-
ect answer.

Shri Bhagwat Jha Azad: I have
moved my amendment No. 95 in
which I say that the monthly salary
be raised to Rs. 400,—and the daily
allowance to Rs. 21. I am making
no secret of the fact that I arm moti-
vated to move this amendment on
two grounds. Firstly, that it must be
reasonable for us to discharge the
responsibilities cast upon us and
secondly, I feel, that by putting in
this amendment I am not putting any
additional burden on the Exchequer.
About the first point, I cannot say
better than in the words of my old
and learned friend Mr. More. I do
not say ‘old’ in age but old in ex-
perience and other things.

Mr. Deputy-Speaker: This is a non-
party Bill.

11 a.m.

Shri Bhagwat Jha Azad: I think it
has been said by our learned friend
Kripalaniji that it is mnot a whole-
time job. Of course, it is mnot for
him. For him, there are so many
other things to look forward and look
after, but for us, who have to work
inside the Parliament and outside in
our constituencies and so it is so. Last
year, we sat here for six and a half
months for the sessions and we had
to come and go from the eastern
corner of the country, which takes
about a week. So, we had to spend
seven months in the year in attend-
ing the Parliament sessions. After
that, if you want to be true to the
electorate, and if you are to be
sincere to the electorate, you will
have to move round within the consti-
tuency and tell the people what you
have done or not done, and this takes
three months in a year. After that,
nothing is left in the year. Our
learned friend refers to this and says
that it is not a whole-time job. I
feel that it is a whole-time job, and
for that, I say that the Rs. 400 and
Rs. 21 are in no way remuneration.
‘We are not charging anything for
the work that we are doing. I can-
not do better than quote my hon.
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friend, Mr. More, when he said that it
is not in the way of compensation, it
is not in the way of remuneration
and not in any other way, but it is
an opening to those very sincere
friends to discharge their services to
‘the country. We have been appealed
on the ground of patriotism and on
the ground of service to the country,
to forego this. It is very good, and
we would have very much appreciat-
ed if this statement of our learned
friend had been acted on by him, and
his Party. I do not find a single Mem-
her who has foregone even one pie
of his allowances during the last
three years of Parliament. Nothing
prevented them from having a volun-
tary cut. It is only a Party propa-
ganda which is directed against us,
but I know the electorate is suffi-
ciently wise to wunderstand what
should be given to its representative.

Shri V. P. Nayar (Chirayinkil):
More than this.

Shri Bhagwat Jha Azad: If we give
Rs. 400 as salary and Rs. 21 as al-
lowance, it would come to Rs. 520 a
month. It may be that there are
Members who are blessed with no
children, and Members who are
‘blessed with other funds at their dis-
posal, but we poor Members have
neither the lift, nor the gift nor the
feast. Therefore, I feel that those
persons who are opposing my amend-
ment are those who have either got
not much liabilities or they have got
other means to discharge their liabi-
lities. I know our friends have got
large feeders to their purse and those
feeders are reaching them through
underground sources. I know that
they challenge us in the name of
democracy. May I know what is the
payment that is made to the security
staff of a particular state? I suppose
the payment made to the security
staff in Kremlin is more than what is
spent in a democratic State. It is a
Party propaganda -and nothing but
that. If those friends who talk in
this manner give a voluntary amount
by imposing a cut themselves, pos-
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terity will remember them, but the
present generation knows them too
well. Posterity may say that the
Congress Members were very greedy
and the communist Members were
very very good people because they
accepted the cut. Whatever it is, the
present generation knows them too
well.

Coming to the next point about
the additional burden that the Ex-
chequer may have to bear, I may
say that at least one-third of the
Members of the House are paying
income-tax and by bringing this
amendment, I suppose they will have
to pay more. My friend, Shri Tulsi-
das Kilachand—I do not think he is
here now—will have to pay Rs. 360
out of the Rs. 400 as income-tax and
there are other friends also who will
have to pay more income-tax. In the
form of income-tax from at least one-
third of the Members of the House,
the Exchequer will be getting more
than what it will be spending over
us in the form of salary and al-
lowances. Our communist friends
have agreed ‘to Rs. 300 monthly and
Rs. 20 a day which, if calculated in the
other way, comes to Rs. 400 monthly
and 15 a day. Let them calculate and
find it out for themselves. I am only
asking for Rs. 6 more, which will be
a negligible sum for the year. Up
till now I was not paying any in-
come-tax, because I had no other in-
come, and was just making both ends
meet. Hereafter I will have to pay
income-tax. Every Member of Parlia-
ment will be paying income-tax. Let
Government find out what they will
be spending over us, and what we
will be paying as income-tax. So my
objective in moving this amendment
is: one, to ensure a decent amount to
Members of Parliament so as to en-
able them discharge their duty in the
Parliament as well as in their consti-
tuencies; second, not to burden the
Exchequer by additional sums. I do
not think any objection could be
taken by anyone in this House to my
amendment, unless he were actuated
by considerations of political strategy.
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My hon. friend Mr. Punnoose on
the other side said: “I fully associate
myself with what Acharya Kripalani
has said.” Naturally, politics some-
times makes strange bed-fellows. I
warn him against our great Dada;
let him beware of the good snub that
they got in Travancore-Cochin. Let
me tell them that Ve know our
Dada better than communist friends
do. He was for a long time our
leader, friend, philospher and guide.
It is just bad luck that he is slightly
far away from us. Let them not
associate themselves with him too
much. They will again get a good
snub.
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